\ 2121 TEM NO. 1 COURT NO. 4 SECTI ON XV
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Speci al Leave to Appeal (Gvil)
No(s). 30570/ 2010

(From the judgenent and order dated 10/02/2010 in SBCWP

No. 8194/ 2008 , DBCSA No.22/2010 of The H GH COURT OF RAJASTHAN

AT JODHPUR)

STATE OF RAJASTHAN & ORS. Petitioner(s)
VERSUS

SHANKAR LAL PARMAR Respondent ( s)
(Wth office report )

WTH SLP(C) NO 14480 of 2011

(Wth prayer for interimrelief and of fice report)
SLP(C) NO. 14789 of 2011
(Wth prayer for interimrelief and office report)
SLP(C) NO 14951 of 2011
(Wth prayer for interimrelief and of fice report)

SLP(C) NO. 17093 of 2011

(Wth office report)

SLP(C) NO. 20326 of 2011

(Wth prayer for interimrelief and office report)
SLP(C) NO 22755-22756 of 2011

(Wth prayer for interimrelief)

SLP(C) NO. 23246 of 2011

(Wth office report)

SLP(C) NO 9847 of 2011

(Wth office report)

Date: 13/09/2011 These Petitions were called on for hearing
t oday.

CORAM :
HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DEEPAK VERVA

For Petitioner(s) Dr. Mani sh Si nghvi, AAG
for M. Irshad Ahmad, Adv.
M. V.N Raghupat hy, Adv.
2
For Respondent (s) M . Ri shabh Sancheti, Adv.
M . Suneer Sodhi, Adv.
for M. T. Mahipal, Adv.

Dr. ©Mni ka Gusai n, Adv.
. Hari om Yaduvanshi, Adv.

M
M . Puneet Jain, Adv.
Ms. Anur adha Soni, Adv.
M

M

. H. D. Thanvi, Adv.
Sarad Kumar Singhania, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER



Dr. Mani sh Si nghvi, |earned counsel/AAG for the State
started his argunments at 11.40 a.m and concluded at 12.05 p. m
Thereafter M. Ri shabh Sancheti, |earned counsel for the
Respondent in SLP(C)No. 30570/ 2010 started his argunments and was
on his legs, when the Court rose for the day, |eaving the
matter as part-heard.

Li st these matters on 15th Septenber, 2011 as part-
hear d.

(G V. Ranmana) (Shashi Bala Vij)
Court Master Asstt. Registrar



